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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2021-2022/Sikar/5993

F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404File No

25/06/2021

Registered

 112,964Unit  Id   :

M/s Kirta Ram

ML NO 01/2020 REF.20201000019128 KHASRA NO 90 VPO- DUNGRAS AATHUNA 

TEHSIL- BIDASAR DIST-CHURU, CHURU

E-Mail : kirtaram1976@gmail.com

Tehsil : Bidasar District : Churu

Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-CHURU, 

Tehsil-Bidasar, District- Churu (M.L.No-ML NO 01/2020 ).

Sub:

(i) Your application dated  24/06/2021

(ii) Received on 24/06/2021

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. Kirta Ram, a Mine of  Minor 

Mineral having M.L.No-ML NO 01/2020 in an area measuring 2.9500 Hectares  

at/near Village-CHURU ,Tehsil-Bidasar,District-Churu.

 1 

That this  consent is valid for a period from 25/06/2021  to 31/05/2026 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPA MASONARY STONE1  453180.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2021-2022/Sikar/5993

F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404File No

25/06/2021

Registered

 112,964Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That the occupier/operator of the mine shall ensure that all the 

conditions imposed in the Environmental Clearance granted by the SEIAA 

vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(18515) 

2019-20 Jaipur dated 30.03.2021 shall be strictly complied with.

 6 

That unit shall not exceed production capacity 453180 TPA without prior 

Environment Clearance & comply with the MOEF,GOI notification dated 

09-09-2013.

 7 

That the grant of this consent to operate is issued from the environment 

angle only, and does not absolve the project proponent from the other 

statutory obligations prescribed under any other law or any other 

instrument in force. The sole and complete responsibility, to comply with 

the conditions laid down in all other laws for the time- being in 

force,rests with the industry/ unit/ project proponent.

 8 

That the grant of this consent to operate shall not, in any way, 

adverselyaffect or jeopardize the legal proceedings, if any, instituted in 

the past or that could be instituted against you by the State Board for 

violation of the provisions of the Act or the Rules made there under

 9 

That the lessee shall submit mining scheme after duly approval by the 

Deptt. of Mines & Geology, Govt. of Rajasthan and shall not extract mining 

more than the quantity approval by the DMG.

 10 

That the project proponent shall obtain Environmental Clearance and/ or 

wildlife Clearance from the standing Committee of the NBWL. If and as 

may be required under the Environment Protection Act 1986 or the 

wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the 

Hon’ble Supreme Court.

 11 

This consent is subject to the orders of the Hon’ble NGT in the matter of 

O.A. No.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other 

related matters.

 12 

That the lessee shall develop plantation in atleast 33% of the total lease 

area to maintain Ambient Air Quality around the mine and the action plan 

for plantation (as per the mining plan/eco friendly mining plan) shall be 

implemented.

 13 

Page 2 of 4

Digitally signed by Neeraj Sharma
Date: 2021.06.25 16:11:04 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2021-2022/Sikar/5993

F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404File No

25/06/2021

Registered

 112,964Unit  Id   :

That the lessee should check the water channels in the mining lease area 

and clear/clean them before the rains start. Water should flow in its 

natural path and there should be no obstruction created by way of mining 

activities.

 14 

If diversion of water channels becomes necessary due to availability of 

mineral in lease area at a particular location only, new drains following 

the contours be constructed by the lessee, so that water flows 

un-obstructed to main water bodies/ponds/tanks/natural reservoirs.

 15 

The overburden should not be dumped in such a manner that it flows 

with water in the nearly tanks, reservoirs and ponds etc. the lessee 

should dump the overburden in such a manner that it does not get 

washed away to the nearby water tanks and lakes etc. during the rainy 

season.

 16 

That Consent period shall be coterminous with the validity of mining 

lease.

 17 

That this Consent to operate is valid subject to the validity of approved 

Mining plan

 18 

That no ground water shall be extracted without prior permission from 

competent authority

 19 

That the Lease holder shall provide adequate design rain water 

harvesting structures.

 20 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 21 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 22 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 23 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2021-2022/Sikar/5993

F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404File No

25/06/2021

Registered

 112,964Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 24 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 25 

Yours sincerely

Encl: As Above

Regional Officer

Copy To:-(A):

Master File .1

Regional Officer
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2018-2019/Sikar/5173

F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371File No

15/05/2018

Registered

 93,875Unit  Id   :

M/s KULDEEP SINGH.

GOPALPURA, GOPALPURA

E-Mail : kuldeepsingh0099@gmail.com

Tehsil : Sujangarh District : Churu

Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-GOPALPURA, 

Tehsil-Sujangarh, District- Churu (M.L.No-M.L.NO.31/2007 ).

Sub:

(i) Your application dated  24/04/2018

(ii) Received on 24/04/2018

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. KULDEEP SINGH., a Mine of  

Minor Mineral having M.L.No-M.L.NO.31/2007 in an area measuring 1.0000 

Hectares  at/near Village-GOPALPURA ,Tehsil-Sujangarh,District-Churu.

 1 

That this  consent is valid for a period from 24/04/2018  to 31/03/2023 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPASTONE BALLAST1  195728.0000 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2018-2019/Sikar/5173

F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371File No

15/05/2018

Registered

 93,875Unit  Id   :

Pollutant Standards for Ambient Air

SPM

SO2

NOx

CO

500 µg/M³

120 µg/M³

120 µg/M³

5000 µg/M³

That you shall achieve following standards in ambient air in mine area / mining 

activities.

Standards for mining activity

SPM = 600 µg/M³

(To be measured between 3 to 

10 meters from mining 

activity)

4

That your mining will not intersect the Ground Water Table during the consent 

period and the permission from the Central Ground Water Authority shall be 

obtained for intersection of Ground Water Table/ abstraction of ground water, if any 

and submit a copy of the same to the Board.

 5 

That this Consent to Operate is for mining / processing / beneficiation of product as 

mentioned above in M.L.No.-M.L.NO.31/2007 and a separate Consent to Operate is 

required to be obtained for any other Mineral mining/ processing/ beneficiation  

Plant/process if any and for any addition/ modification/ alteration or change in 

process.

 6 

That the occupier/operator of the mine shall ensure that all the 

conditions imposed in the Environmental Clearance granted by the DEIAA 

vide letter no.F1()/DEIAA/CHURU/EC/2018/368 dated 23.02.2018 shall 

be strictly complied with and submit periodical compliance report.

 7 

That unit shall not exceed production capacity 195728 TPA without prior 

Environment Clearance & comply with the MOEF,GOI notification dated 

09-09-2013.

 8 

This consent is subject to the orders of the Hon’ble NGT in the matter of 

O.A. No.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other 

related matters.

 9 

That the lessee shall develop plantation in at least 33% of the total lease 

area to maintain Ambient Air Quality around the mine and the action plan 

for plantation (as per the mining plan/eco friendly mining plan) shall be 

implemented.

 10 

That the lessee should check the water channels in the mining lease area 

and clear/clean them before the rains start. Water should flow in its 

natural path and there should be no obstruction created by way of mining 

activities

 11 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2018-2019/Sikar/5173

F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371File No

15/05/2018

Registered

 93,875Unit  Id   :

That the project proponent shall obtain Environmental Clearance and/ or 

wildlife Clearance from the standing Committee of the NBWL. If and as 

may be required under the Environment Protection Act 1986 or the 

wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the 

Hon’ble Supreme Court.

 12 

If diversion of water channels becomes necessary due to availability of 

mineral in lease area at a particular location only, new drains following 

the contours be constructed by the lessee, so that water flows 

un-obstructed to main water bodies/ponds/tanks/natural reservoirs

 13 

The overburden should not be dumped in such a manner that it flows 

with water in the nearby tanks, reservoirs and ponds etc. the lessee 

should dump the overburden in such a manner that it does not get 

washed away to the nearby water tanks and lakes etc. during the rainy 

season.

 14 

That no ground water shall be extracted without prior permission from 

the CGWA.

 15 

That grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

 16 

That lease shall not extract the mineral more than year wise quantity 

mentioned in the approved mining plan without obtaining prior consent 

from the board and its compliance must be ensured.

 17 

That the Lease holder shall provide adequate design rain water 

harvesting structures.

 18 

That this Consent period shall be coterminous with the validity of mining 

lease.

 19 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 20 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 21 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2018-2019/Sikar/5173

F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371File No

15/05/2018

Registered

 93,875Unit  Id   :

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 22 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 23 

Yours sincerely

Encl: As Above

Regional Officer

Copy To:-

Master File .1

Regional Officer
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

M/s NIRMAL STONE,M.L NO.39/13

A-60 GANESH COLONY, PRIVHAN NAGAR KHATIPURA, JAIPUR- RAJ, JAIPUR

E-Mail : manmohan_singh1989@yahoo.com , Phone :5135154

Tehsil : Jaipur District : Jaipur

Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-DUNGRAS 

AHTUNA, Tehsil-Sujangarh, District- Churu (M.L.No-M.L.NO-39/13 ).

Sub:

(i) Your application dated  27/02/2023

(ii) Received on 27/02/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. NIRMAL STONE,M.L NO.39/13, 

a Mine of  Minor Mineral having M.L.No-M.L.NO-39/13 in an area measuring 

1 . 0 0 0 0  H e c t a r e s   a t / n e a r  V i l l a g e - D U N G R A S  A H T U N A 

,Tehsil-Sujangarh,District-Churu.

 1 

That this  consent is valid for a period from 01/05/2023  to 30/04/2028 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPA MASONARY STONE1  100000.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

I. That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance letter issued from State Level 

Environment Impact Assessment Authority, Rajasthan Letter No. 

F1(4)/SEIAA/SEAC-Raj/Sectt/ Project/Cat.1(a) B2 (899)/14-15 Jaipur, 

dated 24/04/2015 are strictly complied with.

II. This consent is being issued for production of Masonry Stone- 100000 

TPA, at M.L. No. 39/2013, Near Village- Dungras Athuna, 

Tehsil-Sujangarh, District- Churu.

III. That this consent has been issued with reference to DCF, Churu letter 

no. 926 date 02/02/2023, which states that mine is situated at 8.7 KM 

from Talchhappar Wild Life Centaury, 6.3 KM from boundary of proposed 

ESZ and 0.107 KM from forest land.

IV. That the Drills shall be operated with water injection system i.e. wet 

drilling be carried out during mining or the drills shall be operated with 

dust extractors.

V. That regular water sprinkling should carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul roads, loading and unloading points and transfer points. It should be 

ensured that Ambient Air Quality parameters confirms to the norms 

prescribed by competent authority. Regular water sprinkling should be 

carried out on haul roads to minimize dust generations.

VI. That no discharge of effluent shall be made within or outside the 

premises.

VII. This consent is being issued in compliance to HO order No. 

F.12(Gen-08)RPCB/Mines/1290-1314 dated 09.09.2022.

 6 
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

I. That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water body i.e. ponds/lakes etc. 

during rainy season. Provisions shall be made that rain water shall not 

carry any debris/silt before entering into the flow channel.

II. That the grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

III. That plantation shall be developed so as to cover at least 33% of the 

total land use for mining and allied activities.

IV. That this consent shall be subject to compliance of any direction or 

order passed by court of law in the matter.

V. That this consent is subject to validity of approved mining plan and 

mining lease.

VI. That the industry shall apply for Consent in prescribed application 

form with requisite fee before 120 days from expiry of this Consent or 

commissioning the plant whichever is earlier.

 7 
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

I. This consent is not evidence for ascertaining entitlement of land.

II. That proponent shall obtain the necessary permission from the forest 

department, or other department/authority in concern if the mining lease 

falls/comes under such area/ purview or scope of concern of forest, 

eco-sensitive zone, conserved area and within the boundary limits of any 

national park, sanctuary or other area defined by the forest department, 

any authorities in concern time to time. The sole responsibility of 

obtaining the permission from the departments in concerns i.e forest 

department, Wild Life Board or other departments is of project 

proponent. The project proponent shall ensure the operation of mining 

lease only after obtaining the permission from the departments in 

concern (if applicable). 

III. That unit shall not dig any borewell or abstract Ground Water without 

prior permission from the Central Ground Water Authority fresh water 

demand shall be met out by legal supplier of fresh water only.

IV. That this consent is subject to the post audit of pollution control 

measures and consent conditions. In case the lessee is found to have 

flouted consent conditions or not having adequate pollution control 

measures during inspection, than the action shall be initiated against the 

mine as per law.

V. That this consent order is issued to the unit on the basis of documents 

submitted by the applicant, if any discrepancy is found in the 

document/facts submitted by the unit than the action shall be initiated 

against the mine as per law.

 8 
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

I. That adequate measure shall be taken for control of fugitive emissions 

from the area prone to air pollution.

II. That the overburden generated shall be stacked at earmarked dump 

site(s) only as per norms.

III. That Catch drains and siltation ponds of appropriate size shall be 

constructed around the mine pit and over burden dumps to prevent run 

off of water and flow of sediments directly into the agricultural fields and 

water bodies and retaining wall shall be maintained around the 

overburden as per norms.

IV. That the project proponent  shall  obtain  Environmental  Clearance  

and/  or wildlife  Clearance  from  the  standing  Committee  of  the  

NBWL.  If and  as may  be  required  under  the  Environment  Protection  

Act  1986 or  the wildlife(Protection)  Act  1972  and  any  orders  of  the  

Hon’ble  NGT  or  the Hon’ble Supreme Court.

V. This consent is subject to compliance of EIA Notification, 2006 and as 

amended from time to time.

VI. That no single use plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MoEF & CC), Government of 

India Notification dated 12.08.2021 shall be used in industry/unit 

premises.

 9 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 10 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 11 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 12 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 13 
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 14 

Yours sincerely,

Encl: As Above

Regional Officer

Copy To:-(A):

M.E., Department of Mines & Geology, Government of Rajasthan,Churu.1

Master File .2

(B):

Mining Engineer/Assistant Mining Engineer, Department of mines and geology, Khanij Bhavan, Churu  to inform 

that this consent has been issued from the environmental angle only, and ensuring compliance of any other 

law/act/rule/regulation or order of any court/tribunal is the sole responsibility of the project proponent and 

concerned departments.

 1 

District/Divisional Forest Officer, Forest Department, Churu  to inform that this consent has been issued from the 

environmental angle only, and ensuring compliance of any other law/act/rule/regulation or order of any 

court/tribunal is the sole responsibility of the project proponent and concerned departments.

 2 

Regional Officer
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2016-2017/Sikar/4238

F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316File No

11/08/2016

Registered

 33,459Unit  Id   :

M/s Kuldeep Singh

M.L. No.- 95/05, Gopalpura

E-Mail : kuldeepsingh121@gmail.com

Tehsil : Sujangarh District : Churu

Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Gopalpura, 

Tehsil-Sujangarh, District- Churu (M.L.No-M.L. No.- 95/05 ).

Sub:

(i) Your application dated  31/07/2016

(ii) Received on 01/08/2016

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. Kuldeep Singh, a Mine of  Minor 

Mineral having M.L.No-M.L. No.- 95/05 in an area measuring 1.0000 Hectares  

at/near Village-Gopalpura ,Tehsil-Sujangarh,District-Churu.

 1 

That this  consent is valid for a period from 31/07/2016  to 30/06/2021 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPASTONE BALLAST1  40000.0000 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2016-2017/Sikar/4238

F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316File No

11/08/2016

Registered

 33,459Unit  Id   :

Pollutant Standards for Ambient Air

SPM

SO2

NOx

CO

500 µg/M³

120 µg/M³

120 µg/M³

5000 µg/M³

That you shall achieve following standards in ambient air in mine area / mining 

activities.

Standards for mining activity

SPM = 600 µg/M³

(To be measured between 3 to 

10 meters from mining 

activity)

4

That your mining will not intersect the Ground Water Table during the consent 

period and the permission from the Central Ground Water Authority shall be 

obtained for intersection of Ground Water Table/ abstraction of ground water, if any 

and submit a copy of the same to the Board.

 5 

That this Consent to Operate is for mining / processing / beneficiation of product as 

mentioned above in M.L.No.-M.L. No.- 95/05 and a separate Consent to Operate is 

required to be obtained for any other Mineral mining/ processing/ beneficiation  

Plant/process if any and for any addition/ modification/ alteration or change in 

process.

 6 

That the occupier/operator of the mine shall ensure that all the 

conditions imposed in the Environmental Clearance granted by the SEIAA 

vide letter No.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(EC) 

14-15 dated 05.05.2016 shall be strictly complied with.

 7 

That this Consent period shall be coterminous with the validity of mining 

lease.

 8 

That unit shall not exceed production capacity 40000 TPA without prior 

Environment Clearance & comply with the MOEF,GOI notification dated 

09-09-2013.

 9 

That the project proponent shall obtain Environmental Clearance and/ or 

wildlife Clearance from the standing Committee of the NBWL. If and as 

may be required under the Environment Protection Act 1986 or the 

wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the 

Hon’ble Supreme Court.

 10 

That the lessee shall develop plantation in at least 33% of the total lease 

area to maintain Ambient Air Quality around the mine and the action plan 

for plantation (as per the mining plan/eco friendly mining plan) shall be 

implemented.

 11 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2016-2017/Sikar/4238

F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316File No

11/08/2016

Registered

 33,459Unit  Id   :

That the lessee should check the water channels in the mining lease area 

and clear/clean them before the rains start. Water should flow in its 

natural path and there should be no obstruction created by way of mining 

activities.

 12 

If diversion of water channels becomes necessary due to availability of 

mineral in lease area at a particular location only, new drains following 

the contours be constructed by the lessee, so that water flows 

un-obstructed to main water dies/ponds/tanks/natural reservoirs.

 13 

The overburden should not be dumped in such a manner that it flows 

with water in the nearby tanks, reservoirs and ponds etc. the lessee 

should dump the overburden in such a manner that it does not get 

washed away to the nearby water tanks and lakes etc. during the rainy 

season.

 14 

That grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

 15 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 16 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 17 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 18 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 19 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2016-2017/Sikar/4238

F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316File No

11/08/2016

Registered

 33,459Unit  Id   :

Yours sincerely

Encl: As Above

Regional Officer

Copy To:-

Master File .1

Regional Officer
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2021-2022/Sikar/5993

F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404File No

25/06/2021

Registered

 112,964Unit  Id   :

M/s Kirta Ram

ML NO 01/2020 REF.20201000019128 KHASRA NO 90 VPO- DUNGRAS AATHUNA 

TEHSIL- BIDASAR DIST-CHURU, CHURU

E-Mail : kirtaram1976@gmail.com

Tehsil : Bidasar District : Churu

Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-CHURU, 

Tehsil-Bidasar, District- Churu (M.L.No-ML NO 01/2020 ).

Sub:

(i) Your application dated  24/06/2021

(ii) Received on 24/06/2021

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. Kirta Ram, a Mine of  Minor 

Mineral having M.L.No-ML NO 01/2020 in an area measuring 2.9500 Hectares  

at/near Village-CHURU ,Tehsil-Bidasar,District-Churu.

 1 

That this  consent is valid for a period from 25/06/2021  to 31/05/2026 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPA MASONARY STONE1  453180.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2021-2022/Sikar/5993

F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404File No

25/06/2021

Registered

 112,964Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That the occupier/operator of the mine shall ensure that all the 

conditions imposed in the Environmental Clearance granted by the SEIAA 

vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(18515) 

2019-20 Jaipur dated 30.03.2021 shall be strictly complied with.

 6 

That unit shall not exceed production capacity 453180 TPA without prior 

Environment Clearance & comply with the MOEF,GOI notification dated 

09-09-2013.

 7 

That the grant of this consent to operate is issued from the environment 

angle only, and does not absolve the project proponent from the other 

statutory obligations prescribed under any other law or any other 

instrument in force. The sole and complete responsibility, to comply with 

the conditions laid down in all other laws for the time- being in 

force,rests with the industry/ unit/ project proponent.

 8 

That the grant of this consent to operate shall not, in any way, 

adverselyaffect or jeopardize the legal proceedings, if any, instituted in 

the past or that could be instituted against you by the State Board for 

violation of the provisions of the Act or the Rules made there under

 9 

That the lessee shall submit mining scheme after duly approval by the 

Deptt. of Mines & Geology, Govt. of Rajasthan and shall not extract mining 

more than the quantity approval by the DMG.

 10 

That the project proponent shall obtain Environmental Clearance and/ or 

wildlife Clearance from the standing Committee of the NBWL. If and as 

may be required under the Environment Protection Act 1986 or the 

wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the 

Hon’ble Supreme Court.

 11 

This consent is subject to the orders of the Hon’ble NGT in the matter of 

O.A. No.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other 

related matters.

 12 

That the lessee shall develop plantation in atleast 33% of the total lease 

area to maintain Ambient Air Quality around the mine and the action plan 

for plantation (as per the mining plan/eco friendly mining plan) shall be 

implemented.

 13 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2021-2022/Sikar/5993

F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404File No

25/06/2021

Registered

 112,964Unit  Id   :

That the lessee should check the water channels in the mining lease area 

and clear/clean them before the rains start. Water should flow in its 

natural path and there should be no obstruction created by way of mining 

activities.

 14 

If diversion of water channels becomes necessary due to availability of 

mineral in lease area at a particular location only, new drains following 

the contours be constructed by the lessee, so that water flows 

un-obstructed to main water bodies/ponds/tanks/natural reservoirs.

 15 

The overburden should not be dumped in such a manner that it flows 

with water in the nearly tanks, reservoirs and ponds etc. the lessee 

should dump the overburden in such a manner that it does not get 

washed away to the nearby water tanks and lakes etc. during the rainy 

season.

 16 

That Consent period shall be coterminous with the validity of mining 

lease.

 17 

That this Consent to operate is valid subject to the validity of approved 

Mining plan

 18 

That no ground water shall be extracted without prior permission from 

competent authority

 19 

That the Lease holder shall provide adequate design rain water 

harvesting structures.

 20 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 21 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 22 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 23 
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Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Order No
Date:2021-2022/Sikar/5993

F(Mines)/Churu(Bidasar)/12(1)/2021-2022/403-404File No

25/06/2021

Registered

 112,964Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 24 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 25 

Yours sincerely

Encl: As Above

Regional Officer

Copy To:-(A):

Master File .1

Regional Officer

Page 4 of 4

Digitally signed by Neeraj Sharma
Date: 2021.06.25 16:11:04 IST
Reason: SelfAttested
Location:

Signature Not Verified



Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

M/s NIRMAL STONE,M.L NO.39/13

A-60 GANESH COLONY, PRIVHAN NAGAR KHATIPURA, JAIPUR- RAJ, JAIPUR

E-Mail : manmohan_singh1989@yahoo.com , Phone :5135154

Tehsil : Jaipur District : Jaipur

Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-DUNGRAS 

AHTUNA, Tehsil-Sujangarh, District- Churu (M.L.No-M.L.NO-39/13 ).

Sub:

(i) Your application dated  27/02/2023

(ii) Received on 27/02/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. NIRMAL STONE,M.L NO.39/13, 

a Mine of  Minor Mineral having M.L.No-M.L.NO-39/13 in an area measuring 

1 . 0 0 0 0  H e c t a r e s   a t / n e a r  V i l l a g e - D U N G R A S  A H T U N A 

,Tehsil-Sujangarh,District-Churu.

 1 

That this  consent is valid for a period from 01/05/2023  to 30/04/2028 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPA MASONARY STONE1  100000.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

I. That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance letter issued from State Level 

Environment Impact Assessment Authority, Rajasthan Letter No. 

F1(4)/SEIAA/SEAC-Raj/Sectt/ Project/Cat.1(a) B2 (899)/14-15 Jaipur, 

dated 24/04/2015 are strictly complied with.

II. This consent is being issued for production of Masonry Stone- 100000 

TPA, at M.L. No. 39/2013, Near Village- Dungras Athuna, 

Tehsil-Sujangarh, District- Churu.

III. That this consent has been issued with reference to DCF, Churu letter 

no. 926 date 02/02/2023, which states that mine is situated at 8.7 KM 

from Talchhappar Wild Life Centaury, 6.3 KM from boundary of proposed 

ESZ and 0.107 KM from forest land.

IV. That the Drills shall be operated with water injection system i.e. wet 

drilling be carried out during mining or the drills shall be operated with 

dust extractors.

V. That regular water sprinkling should carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul roads, loading and unloading points and transfer points. It should be 

ensured that Ambient Air Quality parameters confirms to the norms 

prescribed by competent authority. Regular water sprinkling should be 

carried out on haul roads to minimize dust generations.

VI. That no discharge of effluent shall be made within or outside the 

premises.

VII. This consent is being issued in compliance to HO order No. 

F.12(Gen-08)RPCB/Mines/1290-1314 dated 09.09.2022.

 6 
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Regional Office Nagour

Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour

Phone: 01582-294353Fax: 01582-294353

Order No
Date:2022-2023/Nagour/1223

F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857File No

17/03/2023

Registered

 65,226Unit  Id   :

I. That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water body i.e. ponds/lakes etc. 

during rainy season. Provisions shall be made that rain water shall not 

carry any debris/silt before entering into the flow channel.

II. That the grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

III. That plantation shall be developed so as to cover at least 33% of the 

total land use for mining and allied activities.

IV. That this consent shall be subject to compliance of any direction or 

order passed by court of law in the matter.

V. That this consent is subject to validity of approved mining plan and 

mining lease.

VI. That the industry shall apply for Consent in prescribed application 

form with requisite fee before 120 days from expiry of this Consent or 

commissioning the plant whichever is earlier.

 7 
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Registered

 65,226Unit  Id   :

I. This consent is not evidence for ascertaining entitlement of land.

II. That proponent shall obtain the necessary permission from the forest 

department, or other department/authority in concern if the mining lease 

falls/comes under such area/ purview or scope of concern of forest, 

eco-sensitive zone, conserved area and within the boundary limits of any 

national park, sanctuary or other area defined by the forest department, 

any authorities in concern time to time. The sole responsibility of 

obtaining the permission from the departments in concerns i.e forest 

department, Wild Life Board or other departments is of project 

proponent. The project proponent shall ensure the operation of mining 

lease only after obtaining the permission from the departments in 

concern (if applicable). 

III. That unit shall not dig any borewell or abstract Ground Water without 

prior permission from the Central Ground Water Authority fresh water 

demand shall be met out by legal supplier of fresh water only.

IV. That this consent is subject to the post audit of pollution control 

measures and consent conditions. In case the lessee is found to have 

flouted consent conditions or not having adequate pollution control 

measures during inspection, than the action shall be initiated against the 

mine as per law.

V. That this consent order is issued to the unit on the basis of documents 

submitted by the applicant, if any discrepancy is found in the 

document/facts submitted by the unit than the action shall be initiated 

against the mine as per law.

 8 
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I. That adequate measure shall be taken for control of fugitive emissions 

from the area prone to air pollution.

II. That the overburden generated shall be stacked at earmarked dump 

site(s) only as per norms.

III. That Catch drains and siltation ponds of appropriate size shall be 

constructed around the mine pit and over burden dumps to prevent run 

off of water and flow of sediments directly into the agricultural fields and 

water bodies and retaining wall shall be maintained around the 

overburden as per norms.

IV. That the project proponent  shall  obtain  Environmental  Clearance  

and/  or wildlife  Clearance  from  the  standing  Committee  of  the  

NBWL.  If and  as may  be  required  under  the  Environment  Protection  

Act  1986 or  the wildlife(Protection)  Act  1972  and  any  orders  of  the  

Hon’ble  NGT  or  the Hon’ble Supreme Court.

V. This consent is subject to compliance of EIA Notification, 2006 and as 

amended from time to time.

VI. That no single use plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MoEF & CC), Government of 

India Notification dated 12.08.2021 shall be used in industry/unit 

premises.

 9 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 10 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 11 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 12 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 13 
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That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 14 

Yours sincerely,

Encl: As Above

Regional Officer

Copy To:-(A):

M.E., Department of Mines & Geology, Government of Rajasthan,Churu.1

Master File .2

(B):

Mining Engineer/Assistant Mining Engineer, Department of mines and geology, Khanij Bhavan, Churu  to inform 

that this consent has been issued from the environmental angle only, and ensuring compliance of any other 

law/act/rule/regulation or order of any court/tribunal is the sole responsibility of the project proponent and 

concerned departments.

 1 

District/Divisional Forest Officer, Forest Department, Churu  to inform that this consent has been issued from the 

environmental angle only, and ensuring compliance of any other law/act/rule/regulation or order of any 

court/tribunal is the sole responsibility of the project proponent and concerned departments.

 2 

Regional Officer
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Rajasthan State Pollution Control Board
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M/s KULDEEP SINGH.

GOPALPURA, GOPALPURA

E-Mail : kuldeepsingh0099@gmail.com

Tehsil : Sujangarh District : Churu

Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-GOPALPURA, 

Tehsil-Sujangarh, District- Churu (M.L.No-M.L.NO.31/2007 ).

Sub:

(i) Your application dated  24/04/2018

(ii) Received on 24/04/2018

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. KULDEEP SINGH., a Mine of  

Minor Mineral having M.L.No-M.L.NO.31/2007 in an area measuring 1.0000 

Hectares  at/near Village-GOPALPURA ,Tehsil-Sujangarh,District-Churu.

 1 

That this  consent is valid for a period from 24/04/2018  to 31/03/2023 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPASTONE BALLAST1  195728.0000 
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Pollutant Standards for Ambient Air

SPM

SO2

NOx

CO

500 µg/M³

120 µg/M³

120 µg/M³

5000 µg/M³

That you shall achieve following standards in ambient air in mine area / mining 

activities.

Standards for mining activity

SPM = 600 µg/M³

(To be measured between 3 to 

10 meters from mining 

activity)

4

That your mining will not intersect the Ground Water Table during the consent 

period and the permission from the Central Ground Water Authority shall be 

obtained for intersection of Ground Water Table/ abstraction of ground water, if any 

and submit a copy of the same to the Board.

 5 

That this Consent to Operate is for mining / processing / beneficiation of product as 

mentioned above in M.L.No.-M.L.NO.31/2007 and a separate Consent to Operate is 

required to be obtained for any other Mineral mining/ processing/ beneficiation  

Plant/process if any and for any addition/ modification/ alteration or change in 

process.

 6 

That the occupier/operator of the mine shall ensure that all the 

conditions imposed in the Environmental Clearance granted by the DEIAA 

vide letter no.F1()/DEIAA/CHURU/EC/2018/368 dated 23.02.2018 shall 

be strictly complied with and submit periodical compliance report.

 7 

That unit shall not exceed production capacity 195728 TPA without prior 

Environment Clearance & comply with the MOEF,GOI notification dated 

09-09-2013.

 8 

This consent is subject to the orders of the Hon’ble NGT in the matter of 

O.A. No.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other 

related matters.

 9 

That the lessee shall develop plantation in at least 33% of the total lease 

area to maintain Ambient Air Quality around the mine and the action plan 

for plantation (as per the mining plan/eco friendly mining plan) shall be 

implemented.

 10 

That the lessee should check the water channels in the mining lease area 

and clear/clean them before the rains start. Water should flow in its 

natural path and there should be no obstruction created by way of mining 

activities

 11 
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That the project proponent shall obtain Environmental Clearance and/ or 

wildlife Clearance from the standing Committee of the NBWL. If and as 

may be required under the Environment Protection Act 1986 or the 

wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the 

Hon’ble Supreme Court.

 12 

If diversion of water channels becomes necessary due to availability of 

mineral in lease area at a particular location only, new drains following 

the contours be constructed by the lessee, so that water flows 

un-obstructed to main water bodies/ponds/tanks/natural reservoirs

 13 

The overburden should not be dumped in such a manner that it flows 

with water in the nearby tanks, reservoirs and ponds etc. the lessee 

should dump the overburden in such a manner that it does not get 

washed away to the nearby water tanks and lakes etc. during the rainy 

season.

 14 

That no ground water shall be extracted without prior permission from 

the CGWA.

 15 

That grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

 16 

That lease shall not extract the mineral more than year wise quantity 

mentioned in the approved mining plan without obtaining prior consent 

from the board and its compliance must be ensured.

 17 

That the Lease holder shall provide adequate design rain water 

harvesting structures.

 18 

That this Consent period shall be coterminous with the validity of mining 

lease.

 19 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 20 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 21 
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Regional Office Sikar

Rajasthan State Pollution Control Board
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That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 22 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 23 

Yours sincerely

Encl: As Above

Regional Officer

Copy To:-

Master File .1

Regional Officer
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Regional Office Sikar

Rajasthan State Pollution Control Board
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M/s Kuldeep Singh

M.L. No.- 95/05, Gopalpura

E-Mail : kuldeepsingh121@gmail.com

Tehsil : Sujangarh District : Churu

Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Gopalpura, 

Tehsil-Sujangarh, District- Churu (M.L.No-M.L. No.- 95/05 ).

Sub:

(i) Your application dated  31/07/2016

(ii) Received on 01/08/2016

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. Kuldeep Singh, a Mine of  Minor 

Mineral having M.L.No-M.L. No.- 95/05 in an area measuring 1.0000 Hectares  

at/near Village-Gopalpura ,Tehsil-Sujangarh,District-Churu.

 1 

That this  consent is valid for a period from 31/07/2016  to 30/06/2021 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TPASTONE BALLAST1  40000.0000 
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Pollutant Standards for Ambient Air

SPM

SO2

NOx

CO

500 µg/M³

120 µg/M³

120 µg/M³

5000 µg/M³

That you shall achieve following standards in ambient air in mine area / mining 

activities.

Standards for mining activity

SPM = 600 µg/M³

(To be measured between 3 to 

10 meters from mining 

activity)

4

That your mining will not intersect the Ground Water Table during the consent 

period and the permission from the Central Ground Water Authority shall be 

obtained for intersection of Ground Water Table/ abstraction of ground water, if any 

and submit a copy of the same to the Board.

 5 

That this Consent to Operate is for mining / processing / beneficiation of product as 

mentioned above in M.L.No.-M.L. No.- 95/05 and a separate Consent to Operate is 

required to be obtained for any other Mineral mining/ processing/ beneficiation  

Plant/process if any and for any addition/ modification/ alteration or change in 

process.

 6 

That the occupier/operator of the mine shall ensure that all the 

conditions imposed in the Environmental Clearance granted by the SEIAA 

vide letter No.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(EC) 

14-15 dated 05.05.2016 shall be strictly complied with.

 7 

That this Consent period shall be coterminous with the validity of mining 

lease.

 8 

That unit shall not exceed production capacity 40000 TPA without prior 

Environment Clearance & comply with the MOEF,GOI notification dated 

09-09-2013.

 9 

That the project proponent shall obtain Environmental Clearance and/ or 

wildlife Clearance from the standing Committee of the NBWL. If and as 

may be required under the Environment Protection Act 1986 or the 

wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the 

Hon’ble Supreme Court.

 10 

That the lessee shall develop plantation in at least 33% of the total lease 

area to maintain Ambient Air Quality around the mine and the action plan 

for plantation (as per the mining plan/eco friendly mining plan) shall be 

implemented.

 11 
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That the lessee should check the water channels in the mining lease area 

and clear/clean them before the rains start. Water should flow in its 

natural path and there should be no obstruction created by way of mining 

activities.

 12 

If diversion of water channels becomes necessary due to availability of 

mineral in lease area at a particular location only, new drains following 

the contours be constructed by the lessee, so that water flows 

un-obstructed to main water dies/ponds/tanks/natural reservoirs.

 13 

The overburden should not be dumped in such a manner that it flows 

with water in the nearby tanks, reservoirs and ponds etc. the lessee 

should dump the overburden in such a manner that it does not get 

washed away to the nearby water tanks and lakes etc. during the rainy 

season.

 14 

That grant of consent shall not absolve the project proponent from 

making compliance of other statutory obligations prescribed under any 

other law or directions of courts or any other instrument for the time 

being in force.

 15 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 16 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 17 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 18 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 19 
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Yours sincerely

Encl: As Above

Regional Officer

Copy To:-

Master File .1

Regional Officer
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